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New Delni, Dateds (-S> S

WOTIFIICATION

Ho. 6Fo2— (F.N0.261/9/86-11T): In cxerclse of the powers
conférred by sub-gectisn(1) of section 122 of the Income-tax
act, 1961 (43 of 19%1) and in partial modi€icationof the
Boardts Notification ﬁc;éS&h{?.H@.279/1&3/8#-1?3) dated
%.12,8% 4n this regard, the Central Board ol pirect Trxes,

. Jew Delhi hereby directs that toe ‘ppellate Assti, Commissioner

of income~tax of the Range specified in column(2) of the
_Sehedule below, shall periorm mis functions in respect of all
_ gersons and incomes assegsed to income-tax or sur-tax in

he Income=-tax Circles, -ards and Districts specified in the
corresponding entry in coldmn(3) thereorf, excluding all persons
and income. assessed to Incowe=iuX over waich the jurisdiction.
vests in the Commissionsr of Tncome~tax(sppecla). ’

:1l.710. hange , " Income=ia dircl& yaerds
| mdcaistafets
1 2 3

1. Appellate ssistant 1 Ccmpanies fircle-I, :hmedabad,

Commissioner of 2. Comp, Circle-BI, :hmedabad..
Income~tax, o a. Comp, Circle-V, ahmedabad.
Almedabad Range-VII, . Comp. Circle=-VI, Ahmedabad,
simedabad . §, Comp. Circle-VII, Ahmedabad,
: , 6. comp. Circle~VIII, Aibmedabad,
7. Comp, -~ ircle-IX, shmedabad,
8. Cop. Circle-XV, shmedabad.
9, lon-regsident Circle, shmedabad,

, hereas an Incom-tax Circle, “ard or district or

~ part thereof stands transferred by this Notificatlion from '

one runge to another I'~nge, anneel ari-ien out of the

asscssments made in that n¥ncome=-tex cirele, .rd or District

or part thereof, and pending im ediately before the date of

this Hotification bsfore the :ppellate issistent Comnissioner

oi the Lange from whom that Incom:=tax Circle, ‘ard or

District or part thereof is transferred shill from the

dute this notification takes effect be %ransferred to ond dealt
th by the appellats sssistant Commissioner of the Runge
vhon the said eircle, wrd or pistrict or part t.ereof

100.2'0..
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. 'hv'i is transferrsd. o ; , . :
'A , - . ppis Nobification shall take effect from 1&§:§§"

(AR, Garg)
 Under {ecrstury

‘Central Boerd of Direct Toxes

 The lianageTy
- gowt, of India Press,
Hayapuri, flew Delhi. -

‘ . Copy toi-

1. The Chief Commissioner(sdmn)& Commission.r of
- . Incomo-iox, gujarat-I, ~shmedabad, :
2. The Registrar, Incone-tax Appellate Tribunal, 3Jombayws
- a; ﬁDI(ES&Pg Bulietin, New Delhi, - B
 f,. ThmeeJoint secretary & Legal adviser, ¥inistry of Law,
- @hastri Bhavan, Hew Delhni. o S
g, Ad,VI Section/LD Sectiom.
6, ITCC cection-2 copies.

. Pnder ecrctary o
‘Central Board of Direct iaxes
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